
No.15-02202!Restg.

Government of lndia

Ministry of Communications
Departrnent of Telecommunications

(Restructuring Seclion)
Room 510. Sanchar Bhawan

20, Ashoka Road, Sanchar Bhawan, New Delhi-1

3 0ua lifi cation. Elioibilitv. Tenu Salarv etc - The qualifications, eligibility, tenure, salary and
other terms and conditions of the appointm ent of a candidate shall be governed under the
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p.ovisions of the Tribunal Reforms Act, 2021 (hereinafter refened to as 
.the 

said Act,) and
Tribunal (Conditions of Seryice) Rulos, 2O2,t (hereinafter relened to as .the said Rutes ) in
terms of which tfle pressnt position is shown below:-

(a) Qualification: (As per Chapter-ll, Section 1G(a) ot the said Rutes):-A person sha// rot
be qualifted for awointmenl as ChaieeAion urless he is, ot has been, a Judge of
Supreme Coutt; or is, or has been, Chief Justice ol a High Coutl..

(b) Ager (As per Cttapter ll, Section-3(l) of lhe said Acl):- A perso, t{ho has not compteted the
age ot fifiy yeaB shall not be eligible tor appointmedt as Chair,ets(,n.

(c) lenuro: (As perChapteGll, Section-s(i) of the said Act)! The Chairye,r,on of aT,ibunet shatt
hold oflice lor a tem ol fout years ar lill he attains the age of.seventy years, whicherer is
eorlieL

(d) Salary & Allowances: (As per Chapter-tv, Section-10(1) and Section-11 of the saad
Rules):- The Chairperson shall be paid a salary of Rupees two lakh fifty thousand
(lixed) per month and shall be entitled to draw allowances and ben;fits as are
admissible to a Government oflndia officerholding Group 

,A, post carrying the same
pay. Other facilities are admissible as per the p.ovisions of the said iules.

Procedure for selection: - The Search-Cum-Sectiofl Committee constituted under lhe
Tribunal Reforms Act 2021 for recommending names tor appointment to the said post shalt
scrutinize the applicatiorc wi$i respect to suitability of apptication for the posts by giving due
weighlage to qualification and experience of candidates and shorflist candidates for

Dated:lr-g- 2025
Vacancv Cirsular

Subject - Selection tor the post of Chaitperson io Telecom Disputes Setflement and
Appellate Tribunal (TDSAT)-reg.

1. Tribu4al:-The Telecom Disputes Setflement and Appeflate Tribunat (TDSAT) is an Appe ate
autho ty established under the T€lecom Regulatory Authority of tndia Act, 1997 to hear
various appeals under the Telecom Regulatory Authority ol lndia Act, .1S7. 

The fribunal
exercises jurisdiction over Telecom, Broadcasting, lnformation Technology, Airport tariff
matte{s and Aadhaar related matters underthe TRA|Act, 1997 (as amended),'the lnformaton
Technology Acl 2008, the Airport Economic Regulatory Authority of tndia Act. 2OO8 and
Aadhaar (targeted Delivery of Financial and Other Subs id ies, Benefits and Services) Ac! 2016
& Aadhaar and Other Lav/s (Amendment) Act, 2019 respectively. Headquarter of TDSAT is
situated at New Delhi.

2. Y?cancy: - Applications are being invited ,or the post of Chairperson, TDSAT. Vacancy for
this post is lakely to arise on 146 March, 2026.



conducting pe.sonal interaciion The final selection will be done based on overall evaluation
of candidates done by the Committee based on the qualificalion, experience and personal
interaction.

5. Application Procedure;- Applications ot eligible and willing candidates are requested
through proper channel (wherever applicable) and are accompanied with:-

{D Bio-data in the pro-forma at Annexure-l

(iD Certificate to be furnished by the employer/ head of offce./ forwarding authority
as in Annexure-ll (for serving Government employees only).

(iii) Clear photocopies of the upto-date ACR/APAR dossier of the officer coniaining
ACFyAPARS of at least last five years duly attested by a Group A oflicer.

(iv)

(v)

(vi)

Cadre clearance (forserv,ng Govemment employees only)

lntegrity certificate/ctearance from vigilance and disciplinary angle as in Annexure-lll

Slatement giving details of major or minor penallies, iI any. imposed on the omcer
during the last ten years.

The application, complete in all resp€cts may be senl lo lhe following address,
physicalcopy by post and soft copy by email, latest by 17'h Noyember, 2O2S tilt
05:30 PM.

ShriRamanui Dey
Directo. (Reslructuring)
Room No.'lO'11, Sanchar Bhawan,
20 Ashoka Road, New Delhi-110001
Tele No.; 011- 23036235.
email: ramanui.dev@nic,in

No TA./DA will be admissible to the candidates to be called for interviewrnteraclion
The candidates are required to make their own arrangements.

7. Advertisement and prescribed application form can be downloaded ftom the website of
Department of Telecommunications, Department of Pe.sonnel & Training or TDSAT i.e.
httos //www.dot.oov in, httos://doploov.in or httos /ixww .tdsat qov.in)

8. Any application received afler due date or without requisite documents as mentioned
above w:ll not be entertained

6

l&a.i,'
(Mamta Yaddv)

Under Secretary to the Govt. of lndia

Dislribution

l. DDG(r0. DoT

2. Registar, TDSAT

3. SuEem Court ol lndb/All High Courts, in lndia

4. E-Omce, Nolice Board, Dof

- for uploading on DoIs website

- for uploading on TDSAT'S rcbsite

- fo{ vride Mlicity



Annexure-l

Name

Date of Birlh

Category(SC/ST/OBC/UR)

Designation/Profession

Contacl Details

Residential Address Official

Present Permanent

Address

lrobile/Phone No

Emarll

6. Cadrer'Service {Wherever applicablel :

7. Educalional qualification (in reverse chroaological order)

Sl No. Name of
University/

Equivalent
lnstitution

Degree Divisaon/
o/o of ma*s
obtained

Academic
Distnction

SubjecU
Specialazation

st.
No.

Name & address of
employer
(Govt./PSU/Ministry/

Department/any other

Designaton,
Pay or Scale of pay
(Pay in Pay Matrix)'

Period ot SeNice Nalure of
world
experience

F ror!
I

I

Io

'Aiso indicate Sl No. in above, which is eqxivalent to Additional Secretary/District
Judge/Additional Dastrict Judge/Major General (as applicable under the qualilication) or above.

2.

1.

5.

8. Woft Expenence:

8A- For the experience as employee, Employment record in citronological order starling with
present Employment, list in reverse:

1



88. For the experience as Professional record in chrono{ogical order starting with present
engagement, list in reverse:

Sl. No. Details of
Profession

Period

From To

Nature of work done

'Such as Adminislration /Service matters /Judicial or Ouasi-Judicial /Criminal /Cavit /Taxation
/Company Affairs /Environmental matters /Finance /Accountancy /Economics /Business
/Commerce /Managemenl /Pubic Affairs or any other as may be applicable. Engagement with
Govemment, if any, may be indicated.

I Date from which drawing the pay scale In

the grade ol Additional Secretary/ Oistdct
Judge/Addrt'onal District Judge/ Major
General to the Government of lndia or
any eguivalent r?nk (wherevet applicable).

Write up on adjudicating experience of the
applicant (200 words) [Wherever
applicable)

Experience alongwith brief write up rn

handling Cases before relevant
Courts/Tribunals (ifapplicable).

P'oof of Experience, including
enrolmenURegistration No. as an
Advocate/CA etc.(For caMidates other
than Govt. or judicial officers).
Annual Income alongwith copy of latest
ITR [For candidates other than Govt or
Judicial Offcerl

Write up on 05 major achievements (200
words)

Awards.honourvpublications, if any

Afliliation with the professional
bodies/lnstatutions/ Societies/or any other
body including political party.

Additjonal information, if any which you
would like to mention in support ot the
application for lhe post.
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14

15.

16.

12.

17



1. I certiiy that the foregoing information is correct and comprete to the besr of knowredge and berief
and nothing has been conceared/distorted. rf at any time, r am found to have conceareddistorted arry
material inlormation; my appointment shall be liable to summary te.mination without notice.

2. I shall not withdraw my candidature after the me€ting of the Selection Committee.

3. lshallnot decline the appointmeot, dsetected fot appointrnent by the ACC

4. I shallioin within 30 days trom the date of issue of order of appoinunent.

5. I am aware that in case I violate any of the condiUons mentioned at Sl.No.2 to 4, the Govemment of
lndia is likely to debar me for a period o{ three years for consideration fo, appointment outside the
cadre and in any Autonomous Bdy/Statutory Body/Regulatory Body.

Place

Date:

Signature of the candrdate

DECLARATION



Annexureil

CERTIFICATE TO BE FURNISHED BY THE EMPLOYER/ HEAD OF OFFICE/
FORWARDING AUTHOT]TY

(Applicable to serving oflicials only)

'1. Certified that the particulars fumished by Shrilsmt./Kum
possess educatonal qualilication and experience mentioned in Annexure-l

are correct znd

2. ltis also certified thatthere is novigilance/ disciplinary case either pending or being contemplated
against him/her and vigilance clearance issued by CVO in the enclosed Annexure (lll).

3. His/her integ,ity is certified.

4. No major or minor penally was imposed on ShrilsmuKum
years period.

during the last '10

5 The up,to-date attested Photosiat copies of ACR/APAR of last years (each page of ACR/APAR
should be attested) in respect of Shri/SmuKum... ... ...... .... .is enclosed.

(Name & Signature ofthe conholling officer with seal)



Annexure"lll

PARTICULARS OF THE OFFICERS FOR WHOM VIGILAT,ICE CLEARANCE IS

BEING SOUGHT

(To be furnished and saoned bv ihe CVO or HOD)

1. Name ol the Ofticer (rn tull) :

2. Fathers name

3. Date of Brrth

4. Dale of Relrement

5. Date of entry inlo servtce

6. Service to which the offlcer belongs :

including batch ,lear/ cadre etc. ,

wherever applicable

7. Posilions held (During ten preceding years)

s.
NO

Oroanisation
(name in tull)

Designation
& Place of
Posting

Frorn 10slrativd
M in istry/Dep(

(in case of
of PSUS etc

8. l/Vhether the officer has been placed onthe agreed list or tisi of
Officer of Doubtful lnlegrity (ifyes, details lo be given)

9. Whether any allegalion ofmisconducl tnvotvi.E vigilance aogle
$,6 eEmined against the officer during the last 10 years aM
it so with what resull.

10. Whethe. any punishmenl was awarded to the olficer during the
iast 10 years and if so, the daie of imposition and details of
penelty.

11. ls ary disciplinary/ crininal Fcceedings or charge sheet pending
against the oflicer as on dale (if so, details to be fumished,
including reference number, ifany of the Commission).

12. ls any action co.ttemdated againsi the Otrtcer as on date ( so,
detaib to be tumbt€d.)

(NAME AND SIGNATURE)

Date:


